~ MANORAMAKUMARI ~ HARIHAR PRAKAS

- NATIONAL COMPANY LAW TRIBUNAL

- AHMEDABAD BENCH
' AHMEDABAD

Co Appeal No 85/252(3)/NCLT/AHM/2013'

‘Coram: Hon’ble Mr. HARIHAR PRAKASH CHATURVEDL MEMBER JUDICIAL
Hon’ble Ms. MANORAMA KUMARI, MEMBER JUDICIAL -'

ATTENDANCE- CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD_".
BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 03 04. 2013 '

- Name of the -Company: - Hemant Maheshwan & ors. S
' ' R o (Shru Satpuda Warehousmg Pvt Ltd)

. - V/S. o o
o _. Reglst_rar of Compa'nies,_ G_Walior_

Section of the Companies Act:  Section 252 (3) of the Companies Act, 2013

s No NAME 'CAPITAL LEﬁERS' __ DESIGNATION __ REPRESENTATION  SIGNATURE

JF\TJ_N Kepeom . - pes e-1oy Jﬂj&%*&oﬁﬁl‘r‘.

ORDER

| Learned PCS Mr J atin Kapadla 1/b Learned PCS Mr Pratlk Tnpathl present for the o
Appellant None present for the ROC - . D |

. The representatlon of ROC 1S recelved -

The Appellant has filed an afﬁdawtéky clarlfylng its posmon w1th regard to the shell o
- company and on unusual transactlon made, if any, durmg the demonetlsatlon .
period. ' o -

* Heard the arguments of learned PCS for the Appellant.
The order is reserved.

HATURVEE

- MEMBER JUDICIAL ~ MEMBER JUDICIAL
Dated this the 3rd day of April, 2018 . R '




